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0. A.No.2375/94

Ne«rf Delhi this the 9th Day of May, 199b.

Hon'ble Mr. B.K. Singh, Member(A)

Shri Kashiflira Singh,
Collector of Central Excise,
(Appeals),
Central Revenue Building, Applicant
New Delhi.' ^

(through ,Sh. C. Hari Shankar, advocate)
versus

1. Union of India,
through the Secretary,
Ministry of Urban Development,
Nirman Bhawan,
New Del hi-i.

2. Union of India,
t hrough the Di r ect or,
Directorate of Estates, -
4th Floor, Mr Wing,
Nirman Bhawan,
New De1hi-1.

The Estate Officer,
Directorate of Estates.
Chandigarh,

ResDondent;

(through Sh. V.S.R. Krishna, advocate)
ORDER(ORAL)

delivered by HorCble Sh. B.K. Singh, Member(A)

The learned counsel tor the uppiu-Sni

states that the applicant has al ready ret m:;d or.

30.04.95 and he also undertakes to gel Ih- qunrMtr

vacated after a month. The appl ication, thei'cfore,

has "become infructuous and is disMiss...J a.,

leaving the parties to bear their own cosL.
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(B.K Sin'.ih)

'nc mbier (A)




